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A copy of this judgment be ;ielivered to Mr.Naik
learned counsel appearing for the pétitioner and a copy
of this judgment be also sent to Opposite Paﬁty No. 2
alongwith a copy of the application through a Special
messenger at the cost of the petitioner who would
deposi t &s. 40/~(in cash) in the cash section wbich would
remain in the suspense account to be paid to the
special peon who would carry the judament,
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